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CENTRAL ADMINISTRATIVE TRIBUNAL
| ~ CALCUTTA BENCH

No. CPC 5 of 98
(oa 74s of 96)

Present T Hon'ble Mr.D.V.1,S.G.Datt atreyulu, Judieial Member
_Hon'ble Mr, 8.P.Singh, Administzative Member

HAM ISH CH, ROY
Vs

S. MATA (UATER’RESBUNCES)-

For the épplicant ‘: Nr.!.C.Sinha, counsel
For the respondents: Ms,U.Sanyal, eounsel

Heard on 2 24,772000 . ) Order on ¢ 24,7,2000
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’D.V.R.Soﬁoﬂattgtgezu{ u, JeM,

HoarJ the 1d, counsal For the appliaant and the 1d,

counsel Fér the raspﬂndents. It is seen fram the records that the

Trihunal has passed jhe order in OA 745/96 on 1,9.97 glving cartain
direction? to the re]:ondents against whieh the resﬂﬂﬂdeﬂts have

preferred}an appeal the Migh Court adjudicature at Calcutta and

the Hon'ble High Court was pleased to pass an order on 6.1499 cone
Firming tée orders of the Tribunal. It is seen from the stamp of this
Contempt Patition that {t uas filed on 7,1,98 as representad by the
1d, counsel for the applicant. The main intention of the applicant

was to gat}the orders of the Tribunal i mplemented as'expeditiously

as possibls rather than sendiﬁg the raspondents to the prison, There~

fore at present therelis'no contempt committed by the respondents,
The rasponéents are direeted ta,eumply wi th the order passéd by the
Tribunal o* 15997 and. confirmed by the High Court on 6451.99 within
8 uesks From today,fgiling uhich the applicant will be at liberty te

to approac? the Tribunal afresh, The application is closed with the

above observation. The order be communicated to the rsspandants fmme~
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